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(b) if not, at what stage the matter
stands at present?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) and (b).
The dispute between the Indian Mihing
Association and the Government of
West Bengal is pending before the
High Court of Calcutta.

Scarcity of Explosives for Mining
Imdustry

2017. Shri P. C. Borooah: Will the
Minister of Home Affairs be pleased
ed to state:

(a) whether Government's attention
has been drawn to the complaint of
the lndian Mining Association voiced
at their recent Annual General Meet-
ing held in Calcutta, pointing ¢ the
suffering of the Mining Industry 1or
want of adequate quantity of explo-
sives;

(b) if so, the demand of the Indus-

try for explosives during 1961 and
1962 and how far it was met; and

(c) the steps being taken by Gov-
ernment to improve the supplies
during 1963?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) Yes.

(b) The demand of the Coal Indus-
try for explosives during the years
1961 and 1962 was:

1961 1962
(i) Non-permitted
explosives. . 1800 2150
tonnes tonnes
/ii) Permitted explo-
sives . . 2500 3800
tonnes tonnes
(iii) Electric (appro-
ved detonators) . 10-SM 1220 M

Numbers Numbers

(iv) Ordinary deto -

nators . . 10-8M 12-5 M

Numbers Numbers

Except for a temporary shortage in
.July, 1962, the demand of the Indus-
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try was met during the above two
years.

(c) A close watch is being kept over
the position of demand and supply of
explosives to the Mining Industry.

Confirmation of Upper Division Clerks
Shri Yashpal Singh:
2018. Q ttri Mshammad Elias:
LShri H, N. Mukerjee:
Will the Minister of Home Affairs
be pleased to state:

(a) whether all the persons appoint-
ed to Grade I (U.D.C.) of the Clerical
Scheme in 1954 have since been con-
firmed in their posts; and

(b) if not, the number of persons
who have not so far been confirmed
and the reasons therefor?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
(a) and (b). Various Ministries and
Departments are concerned with the
information asked for. The informa-
tion is, therefore, not readily avail-
able. However the position regarding
confirmation of persons in Grade I
(U.D.C.) is explained in the statement
laid on the Table of the House.
[Placed in the Library, see No. LT-
1152 /63].
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